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CEUTRAL ACYINISTRATIVE TRIBUNAL PRINCIPAL BEYCH

ReA.No &117/96
10
0A 1767/95
Now Delhis this ths 19th August; 1957
HOR ®BL £ MR S. Ro ADI GE,M BB ER( &)
HDW *BLE DR, A.VEDAVALLI,M EB ER(I)

Shri Rajendra Singh,

R25~135, Neuy Reshanpura dlony,
Near 8 O0fPice, Najafgarh,
New Dalhi - 110043

(By adwcates Shri KBS Rajan)

Yersug
The Of roctor Gengral,
Border Secupity Fo rca, FHQ,
Co 'MPIBXQ Block NOQH‘O,'
Lodi Rb ady
New Dalhi - 110 003 00%e R@@Oﬂdsﬂto‘
(By Adwcates Shri Hambir singh)

Rovl ewe, Aippllicent,

HOM °BLE MR, S, R, ADIGE,M EAB ER(A)

Respondents® counsel Shri Haghir Singh

states ltbat the respondents will givs the roviey
gplicent the pay scale of R, 1400=2300 Yo, Po
3,'2,98 when he becomss eligible for the 9ald sealo
in the background of order datad 19,10,94, No ting
the statanent, made by Respondents? counsel, wo
‘dispose of the Rp observing that in the owentg

the aforesald order dategd 19,10,94 yhich is

sep arately under challenge befo ro the Hon Ble

Supreae Murt in N.S.Bahukini%s case, is quashod

ahd set aside by the Hon ‘ble Suprene Qeurt; mpplicent
Day sgitate his claim aPpesh through mpp rop riats

Proceeding in acoordsnce with 1 aw,'

20 RA stands disposed of. No costs,
( DR.A \féwnu.x ) o J ‘
Ao S.R.AD )

MENBER(I) : AeABE Eﬂgo‘




